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(1) 3MfM-m: 
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(13) m U j I f % ? W W :  

(ii) ~ s ~ m m S r i t m & ~ w - d ~ 3 i h ~ ~ ~ m 0 m %  
g;c:amorfBisrrmaml 

(iii) ~ ~ ~ ~ 3 m t & ~ ~ h m ~ b r r p ~ v 4 f m o f f s w B  
TiStmrd*in*fmx*;3St;C 

(iv) & 4 f % f k A = r d ~ ~ & m t s r m ~ ~ ~ ~ 1 d  I 
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MINISTRY OF ENVXRONMENT AND FORESTS 

NOTIFICATION 

New Delhi, the 29th March, 201 2 

S.Q. 6$O(E).-.Wirereas, the Dalma Wildlife Sanctuary, Jamshedpur lies between Latitudes 
22q6' 30" and 2297 '  Iu' and Longitudes 86G 3' 15" and 86O 26' 30" E in the East Singhbhlum and 
Sariakela-Kharsawan districts of Jbarkiland and extends over an area of 193.5077 square kilometers; 

xND WI-IEREAS, the A ~ i m  Elephar~t is the species of vital importance in Dalma 
;it'~lcllife Sanctuary, besides, some of the lxlosi endr-.ngered species like Ratel. Wild Dog, 
h?r>rlst: Deer, Ir~dian (ii;:nr Squirrel. Python. l'a~gulin, Sepex~! Eagle. etc.. are also found 
!n rnis Sanctuary. 

AND RrHEFE4S: the t.bnsts of this Sallcfary intercept rainfall and help recharge 
ground \varer aquii-kr a.P.d orotect rivers: aid sircanis against siltation by minimizing soil 
erosion and the Sanctuay has a vceil &nit nctwork of 159 str~rms spreading throughout 
 he Sanctilary. out of l - ~ o ~ c h  82 are perer~niJ or ;.eial p~refi!:;d: and the rest 77 streams are 
of seasonal nature. Su?,arnarekira River, Subarnarckha Czinal and Dimna Lake are fed by 
these streams; 

AND WTiEKEAS, it is necessary to conserve and protect the area around the protected 
area of Dalma Wildlife Sanctuary as Eco-sensitive Zone from ecological and 
environmental point of view; 

AN11 WHEREAS, a draft notification under sub-section (1) read with clause (v) and 
clause (xiv) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 
of' 1986) was published in the Gazette of India, Extraordinary, vide notification of the 
Ciovesnment of India in the Ministry of Environment and Forests number S.O. 691(E), 
dated the 51h April, 201 1,  as required under sub-rule (3) of rule 5 of the Environment 
(I'rotection) Rules, 1986, inviting objections and suggestions from all persons likely to be 
affccted thereby within a period of sixty days from the date on which copies of the 
Gazette containing the said notification were made available to the public; 

AND WHEREAS, copies of the Gazette containing the said notification were made 
available to the public on the 51h April, 201 1; 

AN11 WHEREAS, all objections and suggestions received in response to the draft 
notification have been duly considered by the Central Government; 

NOW, 'FIIEREFORE, in exercise of the powers conferred by sub-section (1) read with 
clause (v) and clause (xiv) of sub - section (2) of section 3 of the Environment 
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(Protection) Act, 1986 (29 of 1986) and sub-rule (3) of rule 5 of the Environment 
(Protection) Rules, 1986, the Central Government hereby notifies the area up to five 
kilometers from the boundary of the protected area of the Dalma Wildlife Sanctuary 
enclosed within the boundary described below in the State of Jharkhand as the Eco- 
sensitive Zone (herein after called as the Eco-sensitive Zone). 

1 .  Boundaries of Dalma Wildlife Sanctuary Eco-sensitive Zone. - (1) Dalma Wildlife 
Sanctuary is bounded by the forests of Dhalbhum and Saraikela Forest Division of 
.Iharltlland and Kansabati Forest Division of West Bengal, Jamshedpur township and 
('handil sub divisional town are merely 0 -5 kilometers from the boundary of Dalma 
Wildlife Sanctuary. 

(2)The said Eco-sensitive Zone covers an area of 522.98 square kilometer in Jharkhand, 
consisting of the followings, namely:- 

4i) enclave vlages: 
Total number of villages - 85 
Area to be hchded in the Eco-sensitive zone: 
Non-fort st area - 200.28 square kilometers 
Fol.est area- 1Q8.30 s~uare  kilometers 
Total- = 398.58 square kilometers; 

(ii) viNagcs situated outside the boundary of Protected -4rea: 
The 'Total number of villages - 5 1 
Area to be included in the Eco-sensitive m e :  
Non-forzst area - 80.45 square kilometers 
Forest area - 43.95 square kilometers 
'rota1 = 124.40 square kilometers; 

(iii) development blocks: 
Patamda, jarhshedpur and Golmuri blocks of East Singhbhum district and Chandil 

and Nimdih blocks of Saraiakela- Kharsawan district; 

(iv) District wise area: 

(3) The map of the Eco-sensitive Zone is appended to this notification as Annexure 1 
and the list of the villages falling within the Dalrna Eco-sensitive Zone is annexed as 
Annexure 2. 

I--- 

!Name of District 

Total 

2. Zonal blaster Plan for the Dalma Eco-sensitive Zone. - (1) A Zonal Master Plan for 
the Dalma Eco-sensitive Zone shall be prepared by the State Government, in such manner 
as are specified under the Wild Life (Protection) Act, 1972 (53 of 1972), the law relating 
to town and country planning for the time being in force in the State, the divisional 

--- 
Area of emsensitive zone 
377.89 square kilometers 
145.09 square kilometers 
522.98 square kilometers 
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working plans and the guidelines issued by Central Government, within a period of one 
year from fie date of this notification and approved by the Central Government in the 
Ministry of Environment and Forests. 

(2) The Zonal Master Plan shall be prepared in consultation with all concerned State 
Departments like Department of ~nvironment and Forests, Urban Development, Tourism, 
Municipal, Revenue and the Jharkhand State Pollution Control Board with a view to 
include various aspects of the environment and ecology. 

(3) The Zonal Master Plan shall provide for restoration of denuded areas, 
conservation of existing water bodies, management of catchment areas, watershed 
management. groundwater management, soil and moisture conservation, needs of local 
community and such other aspects of the ecology and environment that need attention. 

(4) The Zonal Master Plan shall demarcate all the existing worshipping places, 
village settlements, types and kinds of forests, agricultural areas, fertile lands, green 
areas, horticultural areas, orchards. lakes and other water bodies. 

( 5 )  No change of land use from green uses such as tea gardens, horticulture areas, 
agriculture parks, etc., to non green uses shall be permitted, provided that with a view to 
meet the residential needs of the local residents and the natural growth of the local 
populations existing on the date of this notification, the conversion of agricultural land 
for personal residential purposes may be allowed, subject to the restriction that no 
concrete construction shall be allowed within 300 meters from the boundary of the 
Dalma Wildlife Sanctuary. 

(6) Pending the preparation of'the Zonal Master Plan for Eco-sensitive Zone and 
approval thereof by the Central Government, all new activities (specified in Annexure 3) 
shall be allowed only after the proposals are scrutinised and approved by the Monitoring 
Committee referred to in paragraph 4. 

(7) There shall be no consequential reduction in forest area, green area and 
agricultural area and the unused or unproductive agricultural areas may be converted into 
forest areas. 

(8) The Zonal Master Plan shall be a reference document for the Monitoring 
Committee of the Eco-sensitive Zone for any decision to be taken by them including 
consideration for relaxation. 

(9) The Central Government and the State Government may specify other measures, 
if' it considers necessary, in giving effect to the provisions of this notification. 

3. Prohibited, regulated and permitted activities in Eco-sensitive Zone.- Subject to 
the provisions of this paragraph, the activities in the Eco-sensitive Zone shall be regulated 
in accordance with Annexure 3 to this notification. 
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(1) Industrial Units: 
(a) On or after the publication of this notification in the Official Gazette, no new 

polluting industries shall be allowed to be setup within the Eco-sensitive Zone; 
(b) any non-polluting, non-hazardous, small-scale and service industry, agriculture, 

floriculture, horticulture or agro-based industry producing products fiom 
indigenous goods from the Eco-sensitive Zone, and which do not cause any 
adverse impact on environment, may be permitted in the Eco-sensitive Zone; 

jc) no establishment of new wood based industry shall be permitted within the limits 
of Eco-sensitive Zone. 

(2) Quarrying and Mining: 

(a) No mining activity except for bona-fide domestic use of the local residents shall 
be allowed within the of Eco- sensitive Zone. 

(b) No crushing activity shall be allowed within the Eco-sensitive Zone. 

3 j Construction Activities: 
No new construction of any kind shall be allc~ved in the area falling within a 

distance of three hundred meters from the boundary of the Dalma Wildlife Sanctuary. 

(4) Trees: 
There shall be no felling of trees either on forest, Governrnent,,revenue or private 

lands, without the prior permission of the State Government in case of forest land, and 
the respective District Collector in case of Government, revenue and private land, granted 

j in such manner as may be laid down by the State Government. 

(5) Tourism: 
Tourism activities shall be allowed in accordance with the Tourism Master Ran, 

with emphasis on eco-tourism, eco-education and eco-development, to be prepared by the 
Department of Tourism of the State Government in consultation with the Department of 
Environment and Forests which shall also form a part of the Zonal Master Plan. 

(6) Natural Heritage Sites: 
(a) The sites of valuable natural heritage in the Eco-sensitive Zone shall be identified, 

particularly rock formations, waterfall$, pools, springs, gorges, groves, caves, 
points, walks, rides, etc., and plans for thefi conservation in their natural setting 
shall be incorporated in the Zonal Master Plan. 

(b) The development or construction activities at or around the heritage sites shall be 
regulated in accordance with the Model Regulations for Conservation of Natural 
and Man-made Heritage Sites formulated by the Central Government in the 
Ministry of Environment and Forests which shall form part of the Zonal Master 
Plan and Sub-zonal Master Plan. 
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Man-made heritage sites: 
Buildings, structures, artifacts, areas and precincts of historical, architectural, 
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone 
and nlanr fcr their cccse~v~z~i~r , ,  P ; L ~ l C I ~ x ~ y  thzir zxtcfic;rs inch$iag, their 
WL.. r'-"" 
interiors wherever deemed appropriate, shall be prepared and incorporated in the 
Zonal and Sub-zonal Master Plan. 
The development or construction activities at or around the heritage sites shall be 
regulated in ~ctcc~rchce v.~ith the ?.4cde! Reg~l8t.ims f ~ r  Conser~ztion of N z t d  
and Manmade Heritage Sites referred in clause (b) of sub-paragraph (bj. 

Ground Water: 
Extraction of ground water for bona-fide agricultural and domestic consumption 
of the occupier of land shall be allowed. 
Extraction of ground water for industrial, commercial use shall require prior 
written permission, including the amount that can be extracted, from the State 
Ground Water Board and the Monitoring Committee. 
No szie of ground w~te r  shaii be permitted except with the prior approval of the 
Monitoring Committee constituted under paragraph 4. 
The conservation of water and its distribution, from existing facilities within the 
Eco-sensitive Zone, othcr thai sanctuary and forest areas, shaii be regulated in 
accordance to the provisions of the Forest (Conservation) Act, 1980 (69 of 1980). 
Appropriate steps shall be taken to prevent contamination or pollution of water, 
including from agriculture activities. 

Protection of Hill Slopes: 
The Zonal Master Plan shall indicate areas on hill slopes where no construction 
shall be permitted. 
No construction on existing steep hill slopes or slopes with a high degree of 
erosion shall be permitted. 

Road: 
Widening and strengthening of existing roads and construction of new roads may 
be allowed in the Eco-sensitive Zone. 

Use of Plastics: 
No person shall use plastic carry bags within the Eco-sensitive Zone area and the 
disposd of plastic articles shall be prohibited. 

I (12) Noise pollution: 
I The Environment Department or the Forest Department of the State Government 

I shall be the authority to frame and issue guidelines and regulations for the control 
of noise in the Eco-sensitive Zone. 
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(13) Discharge of effluents: 
No untreated or industrial effluent shall be permitted to be discharged into any 
water body or land within the Eco-sensitive Zone and the treated effluent shall 
meet the provisions of the Water (Prevention and Control of Pollution) Act, 1974. 

(14) Solid Wastes: 
(a) The solid waste shall not be disposed off in the Eco-sensitive Zone: 

Provided that the Monitoring Committee shall indentifjl a site for disposal of such 
solid wastes in accordance with the provisions of the Municipal Solid Waste 
(Management and Handling) Rules, 2000 notified by the Central Government in 
the Ministry of Environment and Forests vide notification number S.O. 908 (E), 
dated the 25th September, 2000, as amended from time to time; 

(b) (i) the local authorities shall prepare plans for the segregation of solid wastes into 
biodegradable and non-biodegradable components; 
(ii) the biodegradable material may be recycled preferably through composting or 
vermi culture; 
(iii) the inorganic material may be disposed in an environmentally acceptable 
manner at site identified outside the Eco-sensitive Zone; and 
(iv) no burning or incineration of solid wastes shall be permitted in the Eco- 
sensitive Zone. 

( 1  5) Natural Springs: 
'The catchment area of all springs shall be identified and plans for their 
conservation and rejuvenation of those that have run dry, in their natural setting, 
shall be incorporated in the Zonal Master Plan and the State Government shall 
issue guidelines to prohibit the activities at or near these areas. 

4. Monitoring Committee (1) In exercise of the powers conferred by sub-section 
(3  ) ol' section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central 
(iovcrnment hereby constitutes a Committee to be called the Dalma Eco-sensitive Zone 
Monitoring Committee to monitor the compliance of this notification. 

( 2 )  'I'lic Monitoring Committee referred to in sub-paragraph ( l ) ,  shall consist of the 
li~llowing members, namely:- 

(a)  the (lommissioner of Kolhan Revenue Division - Chairman; 
( b )  a representative of the Ministry of Environment and Forests, Government of India 

Member; 
( c )  a representative of the Central Pollution Control Board, constituted under sub- 

section 1 of section 3 of the Water (Prevention and Control of Pollution) Act, 
1074 ( 1 6 of 1974) - Member; 

( d )  a I-epresentative of the Department of Forests and Environment, Government of 
.Iharkhand Member; 

(c)  a representative of the Department of Mines, Government of Jharkhand - 
Member; 
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(f) a representative of the Department of Industries, Government of Jharkhand - 
Member; 

(g) a representative of the Department of Revenue, Government of Jharkhand - 
Member; 

(h) a representative of the Department of Irrigation, Government of Jharkhand - 
Member; 

(i) a representative of the Department of Public Works, Government of Jharkhand - 
Member; 

(j) a representative of Non-governmental Organizations working in the field of 
environment (including heritage conservation) to be nominated by the Ministry of 
Environment and Forests, Government of India - Member; 

(k) the Regional Officer, Jharkhand State Pollution Control Board, Ranchi - Member; 
(1) the Senior Town Planner, Government of Jharkhand- Member; 
(m) one expert in the area of ecology and environment to be nominated by the 

Ministry of Environment and Forests, Government of India - Member; 
(n) the Divisionai Forest Officer, Incharge of the Dalma Wildlife Sanctuary - 

Convener. 

(3) The powers and functions of the Monitoring Committee shall be restricted to :he 
compliance and monitoring of the provisions of this notification. 

(4) In case of activities requiring prior permission, under the provisions of the 
notification of the Government of India in the Ministry of Environment and Forests 
number S.O. 1533 (E), dated the 1 4 ~ ~  September, 2006 published in the dazette of 
India. Extraordinary, Part 11, Section 3, Sub-section (ii), the Monitoring Committee 
shall refer all such matters to the Central Government in the Ministry of 
Environment and Forests for prior clearances under the provisions of the said 
notification. 

( 5 )  The Monitoring Committee may invite representatives or experts from concerned 
Departments or associations to assist in its deliberations depending on the 
ixquirements on issue to issue basis. 

(6) The Chairman or the Convener of the Monitoring Committee shall be competent to 
file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of 
1986) against any person who contravenes the provisions of this notification. 

( 7 )  Ihe Monitoring Committee shall submit the annual action taken report of its 
activities by the 3 1" March of every year to the Central Government in the Ministry 
oSI<nvironment and Forests. 

(8) ?he Central Govel.nment in the Ministry of Environment and Forests shall give 
such directions, from time to time, to the Monitoring Committee as it may consider 
necessary for effective discharge of the functions of the Monitoring Committee. 
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Annexure 2 
[See paragraph 1 (3)] 

List of villages falling within the areas of Dalma Eco-sensitive Zone. 

Part I-Enclave Villages 
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Part 11- Villages situated outside the boundaries of Protected Area. 

Population No. of Forest 
Area 
(in Ha) 

Area of 
Village 
(in Ha) 

Thana 
No* 

Administrativ 
e Block 

S. No. Name of 
Village 
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Annexure 3 
[See paragraph 31 

Activities to be prohibited, regulated or permitted within the 
Eco-Sensitive Zone around Dalma Wildlife Sanctuary 

Activity Prohibited Regulated Permitted 

1 -  1 Commercial Mining 
I I 1 

Yes 

/ - 2 .  

6. / Commercial use of firewood 
I I 1 

Yes 

3. 
_ --- 

4. 

I 
/ 5.  

Felling of trees 

t 8-t Commercial water resources including ground i - + - Y ~ - ~  

Yes 

Setting of saw mills 

Setting of industries causing pollution (Water, 
Air, Soil, Noise, etc.) 
Establishment of hotels and resorts 

7. 

1 ( water harvesting 1 I I I -- ---- 1 

Yes 

Yes 

I 
Drastic change of agricult-me systems 

Yes 

Yes 

I 
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- - I 

9. 1 Establishment of major hydroelectric projects I Yes 

. . 

Ongoing agriculture and horticulture 
practices by local communities 

. 

10. 

12. Rain Water harvesting 

Erection of electrical cables 

. . -- 
13. 

I I I I 

Fencing of premises of hotels and lodge 

-- 

15. 

Yes 

Yes 14. 

- 

16. 

Organic farming 

Use ofpolythene bags by shopkeepers 

- 
1 7. 

Yes 

Use of renewable energy source 

I I I I 

Yes 

Widening of roads 
- -- 

18. / Movement of vehicular traffic at night 

-. 

19. 

Yes 

Yes 

--- - 
20. 

Introduction of exotic species 

- -. 
2 1. 

Yes 

Use or production of any hazardous 
substances 

.. - .- 

22. 

Yes 

Undertaking activities related to tourism like 
over-flying the National Park area by any 
aircraft, hot-air balloons 

23. 

Yes 

Protection of hill slopes and river banks 

24. 

Yes 

Discharge of effluents and solid waste in 
natural water bodies or terrestrial area 

- 
25. 

[F. No. Jharkhand/l/20 1 1 -ESZ] 

Yes 

Air and vehicular pollution 

26. 

DR. G. V. SUBRAHMANYAM, Scientist 'G' 

j T G + - -  
Sign boards & hoardings 

- - - - -. - - -. - - -- - . - 

Printed by the Manager, Government o f  India Press. R~ng  Road. Mayapurl. New Delhr-I 10064 
and Publ~shed by the Controller of Publ~cations. Delhi-1 10054 

Yes 

Adoption of green technology for all activities --Iiiir 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 14 िुलाई, 2023 

का.आ. 3141(अ).—केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म 5 के उपजनर्म (3) के साथ 

परित पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3 की उपधारा (2) के खंड (v) और खंड (xiv), 

उपधारा (1) के द्वारा प्रित्त िजिर्ों का प्रर्ोग करते हुए, भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (ii) में 

प्रकाजित, का.आ. सं. 680 (अ), तारीख 29 माचा, 2012 द्वारा अजधसूचना िारी की थी; 

और केन्द्रीर् सरकार की रार् ह ैदक उि अजधसूचना में संिोधन करना लोकजहत में आवश्र्क और उजचत ह;ै 

और िबदक पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म 5 का उप-जनर्म (4) उपबंध करता ह ैदक िब भी केन्द्रीर् 

सरकार को र्ह प्रतीत होता ह ैदक ऐसा करना लोकजहत में ह,ै इसके जलए पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म 5 के 

उप-जनर्म (3) के खंड (क) के अधीन सूचना की अपके्षा से अजभमुजि िी िा सकती ह;ै 

और केन्द्रीर् सरकार की रार् ह ैदक र्ह अजधसूचना संख्र्ा का.आ. 680 (अ), तारीख 29 माचा, 2012 में संिोधन 

करने के जलए पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म 5 के उप-जनर्म (3) के खंड (क) के अधीन सूचना की अपेक्षा से 

अजभमुजि िेना लोकजहत में ह।ै 

 

स.ं   3012] नई दिल्ली, िुक्रवार, िुलाई 14, 2023/आषाढ़ 23, 1945  

No. 3012] NEW DELHI, FRIDAY, JULY 14, 2023/ASHADHA 23, 1945  

सी.जी.-डी.एल.-अ.-14072023-247345
CG-DL-E-14072023-247345
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अतः, अब, केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म 5 के उपजनर्म (4) के साथ परित 

पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3 की उपधारा (2) के खंड (v) और खंड (xiv), उपधारा 

(1) के द्वारा प्रित्त िजिर्ों का प्रर्ोग करत ेहुए, भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (ii) में प्रकाजित, 

का.आ. सं. 680 (अ), तारीख 29 माचा, 2012 के द्वारा प्रकाजित पर्ाावरण, वन और िलवार् ुपररवतान मंत्रालर्, भारत 

सरकार की अजधसूचना द्वारा जनम्नजलजखत संिोधन करती ह,ै अथाात:्- 

उि अजधसूचना में,-  

(i) पैरा 2 में, - 

(क) उप-पैरा (1) के स्ट्थान पर, जनम्नजलजखत उप-पैरा को रखा िाएगा, अथाात:् - 

“(1) राज्र् सरकार, पाररजस्ट्थजतक संवेिी िोन के प्रर्ोिनों के जलए, इस संिोजधत अजधसूचना के प्रकािन 

से िो वषा की अवजध के भीतर, स्ट्थानीर् लोगों के परामिा से और इस अजधसूचना में िी गई ितों का 

पालन करत ेहुए एक आंचजलक महार्ोिना तैर्ार करेगी’. 

(ख) उप-पैरा (6) में, "और केन्द्रीर् सरकार द्वारा उसका अनुमोिन", िब्िों को लोप दकर्ा िाएगा; 

(ii) पैरा 4 में, उप-पैरा (2) में खंड (क) से (ि) के स्ट्थान पर, जनम्नजलजखत खंड रखे िाएंग,े अथाात्: - 

क्रम 

संख्र्ा 

व्यवस्ट्थापक पि 

(i)  आर्ुि, कोल्हान रािस्ट्व प्रभाग अध्र्क्ष; 

(ii)  िल (प्रिषूण जनवारण तथा जनर्ंत्रण) अजधजनर्म, 1974 

(1974 का 16) की धारा 3 की उपधारा 1 के अधीन गरित 

कें रीर् प्रिषूण जनर्ंत्रण बोडा का एक प्रजतजनजध 

सिस्ट्र्; 

 

(iii)  वन एवं पर्ाावरण जवभाग, झारखण्ड सरकार का एक 

प्रजतजनजध 

सिस्ट्र्; 

(iv)  खनन जवभाग का एक प्रजतजनजध, झारखण्ड सरकार सिस्ट्र्; 

(v)  उद्योग जवभाग, झारखण्ड सरकार का एक प्रजतजनजध सिस्ट्र्; 

(vi)  रािस्ट्व जवभाग, झारखण्ड सरकार का एक प्रजतजनजध सिस्ट्र्; 

(vii)  ससंचाई जवभाग, झारखण्ड सरकार का एक प्रजतजनजध सिस्ट्र्; 

(viii)  लोक जनमााण जवभाग, झारखण्ड सरकार का एक प्रजतजनजध सिस्ट्र्; 

(ix)  पर्ाावरण के के्षत्र में कार्ारत गैर-सरकारी संगिनों का एक 

प्रजतजनजध (जवरासत संरक्षण सजहत) प्रत्र्ेक मामल ेमें 3 वषा 

से अजधक की अवजध के जलए राज्र् सरकार द्वारा नाजमत 

दकर्ा िाएगा 

सिस्ट्र्; 

(x)  क्षेत्रीर् अजधकारी, झारखण्ड राज्र् प्रिषूण जनर्ंत्रण बोडा, 

रांची 

सिस्ट्र्; 
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(xi)  वररष्ठ नगर जनर्ोिक, झारखण्ड सरकार सिस्ट्र्; 

(xii)  प्रत्र्ेक मामले में 3 वषा से अजधक की अवजध के जलए राज्र् 

सरकार द्वारा नाजमत पाररजस्ट्थजतकी और पर्ाावरण के के्षत्र 

में एक जविेषज्ञ 

सिस्ट्र्; 

(xiii)  िलमा वन्द्र्िीव अभर्ारण्र् के प्रभारी मंडल वन अजधकारी संर्ोिक”। 

 [फा. सं. झारखंड/1/2011-ईएसिेड-आरई] 

डॉ. एस. करकेट्टा, वैज्ञाजनक ‘िी’ 

 

रिप्पण: मलू अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (ii) में अजधसूचना संख्र्ा का.आ. 680 

(अ), तारीख 29 माचा, 2012 के द्वारा प्रकाजित की गई थी; 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 14th July, 2023 

 S.O. 3141(E).— Whereas the Central Government, in exercise of the power conferred by sub section (1) and 

clauses (v) and (xiv) of sub-section (2) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read with 

sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 issued in the Gazette of India, Extraordinary, Part-

II, Section 3, sub-section (ii), vide number S.O. 680 (E), dated the 29
th

 March, 2012; 

 And whereas the Central Government is of the opinion that it is necessary and expedient in the public interest 

to amend the said notification; 

 And whereas sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986 provides that whenever it 

appears to the Central Government that it is in the public interest to do so, it may dispense with the requirement of 

notice under clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986; 

 And whereas the Central Government is of the opinion that it is in the public interest to dispense with the 

requirement of notice under clause (a) of sub rule (3) of rule 5 of the Environment (Protection) Rules, 1986 for 

amending the notification number S.O. 680 (E), dated the 29
th

 March, 2012; 

 Now, therefore, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of sub-

sections (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the 

Environment (Protection) Rules, 1986, the Central Government hereby makes the following amendments in the 

notification of the Government of India, Ministry of Environment, Forest and Climate Change, published in the 

Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii), vide notification number  S.O. 680 (E), dated the 

29
th

 March, 2012, namely:- 

 In the said notification,- 

 

(i) in paragraph 2, – 

(a) for sub-paragraph (1), the following sub-paragraph shall be substituted, namely:- 

“(1) The State Government shall, prepare a Zonal Master Plan, for the purposes of the Eco-sensitive 

Zone,  in consultation with local people and in accordance with this notification, within a period of 

two years from the date of publication of this amendment notification.”; 

(b) in sub-paragraph (6), the words, “and approval thereof by the Central Government”, shall be omitted; 
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(ii) in paragraph 4, in sub-paragraph (2) for clause (a) to (h), the following clauses shall be substituted, namely:- 

“ 

Serial 

number 

Constituents Designation 

(i)  The Commissioner of Kolhan Revenue Division Chairman; 

(ii)  A representative of the Central Pollution Control Board, 

constituted under subsection 1 of section 3 of the Water 

(Prevention and Control of Pollution) Act, 1974 ( 1 6 of 

1974) 

Member; 

 

(iii)  A representative of the Department of Forests and 

Environment, Government of Jharkhand 

Member; 

(iv)  A representative of the Department of Mines, 

Government of Jharkhand 

Member; 

(v)  A representative of the Department of Industries, 

Government of Jharkhand 

Member; 

(vi)  A representative of the Department of Revenue, 

Government of Jharkhand 

Member; 

(vii)  A representative of the Department of Irrigation, 

Government of Jharkhand 

Member; 

(viii)  A representative of the Department of Public Works, 

Government of Jharkhand 

Member; 

(ix)  A representative of Non-governmental Organizations 

working in the field of environment (including heritage 

conservation) to be nominated by the State Government 

for a period not exceeding 3 years in each case 

Member; 

(x)  The Regional Officer, Jharkhand State Pollution Control 

Board, Ranchi 

Member; 

(xi)  The Senior Town Planner, Government of Jharkhand Member; 

(xii)  One expert in the area of ecology and environment to be 

nominated by the State Government for a period not 

exceeding 3 years in each case 

Member; 

(xiii)  The Divisional Forest Officer, In-charge of the Dalma 

Wildlife Sanctuary 

Convener”. 

 

 [F. No. Jharkhand/1/2011-ESZ-RE] 

Dr. S. KERKETTA, Scientist “G”  

 

 

Note.- The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section 

(ii), vide notification number S.O. 680 (E), dated the 29
th

 March, 2012.   
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